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Companies: Pursuit of Profit 

Focus on Incurred Claim Ratio Key to Protect
Customer Interest, says Bajaj General CEO

Preeti Kulkarni

Mumbai: Interests of  gene-
ral insurance customers
can be best served if  the in-
curred claim ratio becomes
the focus of  attention rat-
her than the commissions
being paid to distributors,
Bajaj General Insurance
MD and CEO Tapan Sing-
hel has said. ICR measures
claims incurred against
premiums earned.

On September 23, the insu-
rance regulator issued a
consultation paper that
proposed expense caps
across lines of  business,
among other proposals. In-
surers are, at present, hol-
ding discussions through

the General Insurance Co-
uncil and are likely to make
a representation after col-
lecting inputs from all com-
panies.

“We must look at claim ra-
tios and see if  the benefit is
being passed on. If  `̀100 is
the (premium earned) pie,
how much is going to consu-
mer, distributors and the

companies? In India, 87.3%
is going to the consumer in
India, and in developed
markets, the proportion is
72%. So India is pretty well
placed,” he said.

He suggested a bench-
mark of  75% for retail he-
alth insurance, a segment
that has been in the news
due to complaints around
claim rejections and rene-
wal premium hikes.

“In my view, 75% can be
considered as a healthy cla-
im ratio. Beyond that if  any
company wants to burn ca-
pital, that is the sharehol-
der’s problem; the custo-
mer should not suffer,” sa-
id Singhel, who also serves
as the chairman of  the Ge-
neral Insurance Council.

SEES 75% AS A HEALTHY THRESHOLD FOR RETAIL HEALTH COVERS

ed not be misconstrued as if  there is a direc-
tion for a fishing and roving enquiry into the
entire affairs of  the banks other than their
transactions with FHL, FHHPL and the
judgment debtors.

Indu Bhan

New Delhi: Upholding the Delhi High Co-
urt’s August 31 order that directed a forensic
audit of  banks and financial institutions in
the Daiichi Sankyo arbitration case, the Su-
preme Court on Tuesday clarified that the fo-
rensic audit related only to the transactions
among hospital chain Fortis Healthcare
(FHL), its holding company Fortis Healthca-
re Holding (FHHPL) and former promoters
Malvinder Singh and Shivinder Singh, and
there cannot be a “fishing and roving” enqu-
iry into the entire affairs of  17 banks, inclu-
ding Axis Bank and Yes Bank, other than
these transactions.

The forensic auditor will only examine the
banks’ records that relate to the Fortis share
transactions in question, the apex court sa-
id. A Bench comprising Chief  Justice Surya
Kant and justices Joymalya Bagchi and V
Mohana said that the HC direction to con-
duct the forensic audit is “primarily direc-
ted with respect to the transactions between
FHL, FHHPL and the judgment debtors. The
directions issued by the HC regarding the fo-
rensic audit qua 17 banks, therefore, ought to
be read and construed in that context, it said,
adding that “these directions pertain to the
commercial transactions/relationships bet-
ween the judgment debtors, FHL, FHHPL
and the banks...the impugned judgment ne-

New Delhi: Malaysia-based IHH Health-

care has announced plans to hike its

stake in Fortis Healthcare to 51% over

the next three to five years and expand

total capacity to around 10,000 beds by

2031. The statement follows the Supre-

me Court's decision on September 25,

2026, disposing of company's special

leave petition that challenged a Delhi

High Court order requiring a forensic

audit. As per a BSE filing by Fortis He-

althcare, an IHH statement said that it

will "fully cooperate with the forensic

audit" and expressed confidence that an

independent review will objectively

establish facts surrounding its 2018

investment. -PTI

IHH Plans to Raise
Fortis Stake to 51%
Over Next 3-5 yrs 

Supreme Court Clarifies Forensic Audit
Scope in Daiichi Sankyo-Fortis Case 

doubled to ̀̀ 22,238 crore in the financial ye-
ar ended March 2026 from `̀10,858 crore a
year earlier. The deterioration was partly
due to foreign-exchange losses, which rose
to ̀̀ 7,388 crore in FY26 from ̀̀ 1,545 crore in
FY25.

One source of  comfort for lenders is an
assurance that Tata Sons will continue
to hold at least a 51% stake in the airline.
However, lenders are worried that loan
repayment could depend on continued
equity infusions by the promoter. Tata
Sons currently owns 74.9% of  Air India,
while Singapore Airlines holds the re-
maining 25.1%.

In June, the Tata Sons board approved a
fresh capital infusion of  more than ̀̀ 10,000
crore into Air India, its largest investment
in the airline since committing ̀̀ 18,000 cro-

re to acquire the company in 2021. Lenders
are also seeking greater clarity on the con-
tinuation of  N Chandrasekaran as the
chairman of  Tata Sons. Chandrasekaran
is also the chairman of  Air India’s board.

The airline has outstanding debt faciliti-
es of  nearly ̀̀ 40,000 crore. State Bank of  In-
dia is its largest lender, followed by Bank
of  Baroda and Punjab National Bank, ac-
cording to disclosures by rating agency
Crisil at the end of  May.

Air India is of  strategic importance to
the Tata Group. The airline was acquired
from the government through the group’s
wholly owned subsidiary Talace Pvt Ltd
as part of  the government’s disinvestment
programme. The acquisition made Tata
Group India’s second-largest aviation pla-
yer after IndiGo.

Sangita Mehta & 
Kala Vijayraghavan

Mumbai: Air India is seeking about
`̀10,000 crore in fresh loans from banks to
fund fleet expansion, aircraft refurbish-
ment and operating expenses, even as so-
me lenders are reluctant to extend new
credit to the loss-making airline due to li-
mited visibility on its cash flows, people
familiar with the matter said.

The hesitation comes despite the Tata
Group-promoted airline’s AAA credit
rating.

Some private-sector banks have sought
greater clarity on Air India’s cash flows
and turnaround plans before extending
new loans, the people cited above said. Sta-
te-owned banks, however, are willing to re-
new existing credit lines because of  their
relationship with the Tata Group and Air
India’s high credit score that signals lo-
west risk, they added.

The Tata Group declined to comment. A
senior group official said the conglomera-
te has never faced difficulty raising funds
for any of  its companies, including Air In-
dia, because of  the strength of  the Tata
brand.

An official close to the matter said, “All
new businesses, especially aviation, have
a gestation period to become profitable
and are not in any unusual situation re-
garding profitability. There are ongoing
discussions on lending rates and the airli-
ne has already secured a sizeable loan
from a leading bank.”

Air India’s consolidated loss more than

Air India Wants `̀10K-cr Loan,
Lenders Seek Cash Flow Plan

Air India at a Glance
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PSBs take comfort in Tata relationship, airline’s AAA rating; private peers want clarity

re bond sale amid low participation and
higher-than-expected borrowing costs.

This was Sagarmala Finance’s first
bond issue. The company was seeking to
borrow at a rate below 8% for the 10-year
paper, but received bids at 8.30%-8.40%,
prompting it to scrap the issue.

Sagarmala is India’s first dedicated ma-
ritime non-banking financial company
(NBFC) under the Mi-
nistry of  Ports, Ship-
ping and Waterways.

In contrast, Reliance’s
`̀12,000 crore bond issue
carries a 7.90% coupon,
which is 74 basis points
above the 10-year
benchmark govern-
ment bond yield of
7.16%. Adani Airports
too raised ̀̀ 1,000 crore at

a rate of  8.96% for three years on Tuesday.
ET had reported in its September 25 edi-
tion that Adani Airports and Reliance In-
dustries were in the market looking to raise
bonds.

Last week, state-owned Small Industries
Development Bank of  India (Sidbi) also
withdrew its `̀6,000 crore bond auction
due to higher-than-expected rates.

Rozebud Gonsalves

Mumbai: Reliance Industries is going
ahead with its `̀12,000 crore 10-year bond
issue on Wednesday, even as state-owned
Sagarmala Finance scrapped its ̀̀ 600 cro-

Reliance’s `̀12,000-cr Bondraise on
Track; Sagarmala Fin Scraps Issue
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The Rate Gap

Amid elevated yields, large groups tap debt markets while govt institutions retreat


